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Title: Need to regularise services of security staff of ONGC at Kalaikal, Naravi, Tamil Nadu.

*SHRI P. MOHAN (MADURAI): Hon. Deputy Speaker Sir, | would like to bring to the notice of this august House
the sorry plight of about 200 security personnel engaged by the ONGC in its Cauvery Project near Karaikal in Tamil
Nadu. They are on relay hunger strike for the past 15 days demanding the ONGC to regularise them as they have
been working with ONGC for the past 20 years as term based employees.

Last week hon. Minister for Petroleum Shri Ram Naik came to Nagappattinam to attend a function. The Cauvery
Project employees and the Member of Parliament from Nagapattinam Parliamentary constituency Shri AK.S.
Vijayan met the Minister and gave a petition urging upon the Union Government to regularise the services of these
hapless workers. The Minister also gave an assurance that he would positively intervene in the matter. But no
decision has been announced as yet.

| would like to bring to the notice of this House that these term based employees of ONGC have got an award in
their favour from the Industrial Disputes Tribunal at Chennai. The award directs the Government and the ONGC in
particular that these security personnel must be regularised on verifying the minimum eligibility criteria that they
have passed class VIl examination. But ONGC has went in appeal against this award.

At this juncture | would like to point out what is happening in one of the ONGC's projects at Rajamundry in Andhra
Pradesh where similar employees have been made permanent employees though they were working with a private
contractor commisisoned by ONGC. When that can happen in ONGC's another unit why it cannot be done in
Cauvery Project of ONGC where these workers are working for the past 20 years protecting the national assets?

* Translation of the speech originally delivered in Tamil.

| also would like to point out that there are 300 posts lying vacant. The term based employees who are working all
these years with ONGC's Cauvery Project are just 200 in number.

Hence | urge upon the Union Petroleum Minister to issue suitable orders without any further delay to regularise
these hapless and helpless employees.

IqTeasE Heled 319 af3d|
...(Interruptions)

MR. DEPUTY-SPEAKER: Can | compel the Government? This is "Zero Hour'. All those hon. Members have given
notices. How can | compel the Government?

...(Interruptions)
st Id= wHTg AT ; SUTEHE Heley, # ud Wer | Ua drehrierd Aeeyel far @ 3R Hes @1 € e S aredl ga€) (@asm)
MR. DEPUTY-SPEAKER: You will not get your chance. Do not disturb the other Member.

...(Interruptions)
SUTEE HElgd : IAfAATE S, T 31y 4677 379 JMYH! 98T 2l

MR. DEPUTY-SPEAKER: | have called him. Do not compel me to take action against you. You are disturbing the
whole House.

...(Interruptions)
i Sq A AT ; AV 3, F T @ ) A9 T oo HYIE &7 89 Al A’ 919 DE = A 18€ (=aumrE)
MR. DEPUTY-SPEAKER: | have already called Shri Devendra Prasad Yadav.

i A wilel G @ AOR, D T AW B qler] DT Al TG fQIT O BT E, 7E TH Wi ¢ W A Dol | Brod H I R @ g, qHqA
e &1 araaT fear war onl . (aur)

MR. DEPUTY-SPEAKER: #+ sma@ @er, when | came here, hon. Speaker gave me this list.



...(Interruptions)
MR. DEPUTY-SPEAKER: He has written this in his own handwriting. f&. gz, sy 3191 sma! = w9 8|
£t A= TEIE AT : B A ) € 7| H Igd Aew@qul Hate B 3R e B e Ren @ gI4€] (araum)
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) &€,*
MR. DEPUTY-SPEAKER: There is a limit for everything.



